$I TEM NO 21 REG STRAR COURT. 1 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL
Petition(s) for Special Leave to Appeal (C No(s). 9351/2015

UNION OF | NDI A & ORS. Petitioner(s)
VERSUS

S.M HASEEB & ORS. Respondent ( s)

W TH

SLP(C) No. 9686/2015

InterimRelief and Ofice Report)
SLP(C) No. 9889/2015

InterimRelief and Ofice Report)

Date : 28/02/2017 This petition was called on for hearing today.
For Petitioner(s)
Ms. Reena Pandey, Adv.
M. Raj Bahadur, Adv.
Mukesh Kumar Maroria, Adv.
M. Shreekant N. Terdal, Adv.
For Respondent (s)
M. Kiran Kumar Jai puriar, Adv.
UPON hearing the counsel the Court nmde the follow ng
ORDER
SLP(C) No. 9351/2015
None appears for respondent Nos.1l and 5 to 8, despite due
servi ce.
Last opportunity is grant ed for filing spare copi es
al ongwi t h addresses of respondent Nos.2 to 4 within two weeksé&#39;

time. Notice thereafter be issued to r espondent Nos. 2

and 9.

Item No. 21 -2-

SLP(C) No. 9686/ 2015

None appears for r espondent Nos. 2 to 4, 9 to 11
despite due service.

Last opportunity is granted for filing spare  copies
alongwith address of respondent No.14 within two weeksé&#39;
Notice thereafter be issued to respondent Nos.5, 12 to 14 and

16.

Qpportunity to r espondent No. 1 to file counter af fidavit

has al ready been decli ned.

Fresh st eps to be taken for service  of r espondent
to 8 within tw weeks. Notice thereafter be issued. Dasti,
in addition, is allowed.

SLP(C) No. 9889/2015

Qpportunity to r espondent No. 1 to file counter af fidavit

has al ready been decli ned.
Fresh st eps to be taken for service  of r espondent

wi thin t wo weeks. Not i ce thereafter be i ssued. Dasti ,

addition, is allowed.

None appears for r espondent Nos. 3, 5, 7 to 9, 15
despite due service.

Last opportunity is granted for filing spare  copies

al ongwi t h addr esses of r espondent Nos. 12 and 13 wi t hin

weeksé&#39; time. Notice thereafter be issued to respondent Nos. 4,
6 and 11 to 14.

Item No. 21 - 3-

Last opportunity is granted to the petitioner for filing
application for substitution of t he | egal representatives

t he deceased r espondent No. 10 Wit hin three weeks&#39;
Regi stry to process under rules thereafter.
Li st again on 30. 3. 2017.
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